FORM B
PUBLIC ANNOUNCEMENT
 [Regulation 12 of the IBBI (Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

JBM SHELTERS PRIVATE LIMITED

S1.No. Particulars Details

1. Name of the Corporate Debtor JBM SHELTERS PRIVATE LIMITED
2. Date of incorporation of Corporate Debtor 08/08/2006
3. Authority under which Corporate Debtor is | Registrar of Companies, Chennai
incorporated /registered '
4. Corporate Identity No. of Corporate Debtor | U45200TN2006PTC060909
5. Address of the registered office and principal | No.47, Bazaar Road, Pallavaram
office (if any) of Corporate Debtor Chennai — 600043, Tamil Nadu
0. Date of closure of Insolvency Resolution 12/09/2023
Process :
7. . | Liquidation commencement date of 12/09/2023 (NCLT Order copy received on 14/09/2023)
Corporate Debtor .
8. Name and registration number of the Name: Mr. Venkataraman Subramanian
insolvency professional acting as Liquidator | IBBI Regn. No. IBBI/IPA-002/IP-N01068/2020-21/13433
9. Address and e-mail of the Liquidator, as Flat No A 4, Ramar Kutil, 3/5 Second Main Road, Gandhi
registered with the Board Nagar, Adyar, Chennai-600 020, Tamil Nadu
Email: ipvenkataraman@gmail.com
10. Address and e-mail to be used for 2nd Floor, Hari Krupa, No. 71/1, Mc Nicholas Road (off.
correspondence with the Liquidator Poonamallee High Road), Chetpet, Chennai — 600 031
: : Phone: 044-2836 1636
Email: jbmshelterslig@gmail.com
11. | Last date for submission of claims 12/10/2023

Notice is hereby given that the National Company Law Tribunal, Chennai Bench has ordered the commencement of
liquidation of JBM Shelters Private Limited on 12" September 2023.

The stakeholders of JBM Shelters Private Limited are hereby called upon to submit their claims with proof on or before
12" October 2023, to the Liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other stakeholders may submit the
clanms with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a stakeholder
during the corporate insolvency resolution process under the IBBI (Insolvency Resolution Process for Corporate Persons)

Regulations, 2016 shall be deemed to be submitted under section 38.
‘ 09 |43
| {idh

Venkataraman Subramanian

Liquidator

IBBI Regn. No. IBBI/IPA-002/IP-N01068/2020-21/13433
Authorisation for Assignment valid upto 13/02/2024

Date : Date: 19/09/2023
Place: Place: Chennai
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LOOKS TO LAUNCH CNG MOTORCYCLES

Bajaj Auto could disrupt
entry-level 2W market

Muted sales of
entry-level internal
combustion engine

Fuel prices for 'WHY NO CNG BIKES YET?'
customers could RAJIV BAJAJ,

drop by 50% Bajaj Auto MD

GEETA NAIR The entry segment,

Pune, September 18 which is the 100cc

motorcycle,
continues to be under
pressure for the

BAJAJ AUTO IS looking at dis-
rupting the entry-level two-
wheeler segment bylaunching

CNG motorcylces,whichwould
drive down the fuel prices for
customers by around 50%.

In an interview with CNBC
TV18 on Monday, managing
director Rajiv Bajaj wondered
why there were no CNG scoot-
ers or motorcycles. He said that
there would be no concerns
relating to safety, range, charg-
ing and battery life for manu-
facturers,and such bikes would
be great for consumers. Bajaj
said that he does not see sale of
entry-level internal combus-
tion engine bikes (100cc) pick-
ing up in the upcoming festival
season as buyers are moving to
electric options.

industry as a
whole. Buyers,
who were hit
by Covid, job
losses and rising !
petrol price, are
not coming

back.

“The entry segment, which
is the 100cc motorcycle, con-
tinues to be under pressure for
the industry as a whole," Bajaj

Wabag inks MoU

with Al Jomaih

SAJAN C KUMAR
Chennai, September 18

DEAL DETAILS

B The MoU was signed
during India-Saudi
Investment Forum held
on the occasion of the
G20 Summit

VA TECH WABAG (Wabag),
the Chennai-based public-
listed pure-play water tech-
nology company, has entered
into a memorandum of
understanding (MoU) with Al
Jomaih Energy and Water
(AEW), a leading developer of
energy and water projects in
West Asia. Under the pact,
Wabag and AEW will cooper-
ateonvariousaspects,includ-
ing engineering, procure-
ment,and construction (EPC),

M It aims to explore
collaborative
opportunities in water
project development in
Saudi Arabia and the
West Asian region

project development,and fea-

sibility assessments for
potential water projects.
The MoU was signed dur-

ing the India-Saudi Invest-
ment Forum held on Septem-
ber10and 11,ontheoccasion
of the G20 Summit,aimingto
explore collaborative oppor-
tunities in water project
development across Saudi
Arabia and the broader West
Asian region.

The collaboration will
leverage the combined exper-
tise of both organisations to
tackle the pressingwater chal-

lenges in the region.

Pankaj Malhan, deputy |

MD & group CEO of Wabag,
said: “The MoU will help both
the organisations in explor-
ing the feasibility of develop-
ment and investment oppor-
tunities in water projects in
the Kingdom of Saudi Arabia
and other geographies in
West Asia. We feel that we
have aligned ourselves with
the strategy of KSA Vision
2030 and will also help the
country to achieve its sus-
tainable goals.”

bikes seen in the
upcoming festival
season as buyers are
moving to electric
options

Bajaj Auto has
seven motorcycle
models in the
entry segment

~ between 100 and
125 cc, and is not

around 70% share
in CNG 3-wheeler
segment

. -

said. “Buyers at the bottom of
the pyramid, who were hit by
Covid, job losses and rising
petrol price, are not coming

back,”he added.

Bajaj Auto has seven motor-
cycle models in the entry seg-
ment between 100 and
125 cc,and is not the leaderin
this category. However, the
company has around 70%
market sharein the CNG three-
wheeler segment.

The Bajaj Auto MD also
spoke of launching six new
upgrades of the Pulsar motor-
cycle and the biggest Pulsar
ever this fiscal.

The biggest Pulsar cur-
rentlyisthe 250ccvariant.The
company is also expanding
production of Triumph motor-
cycles and the Chetak electric
scooters, Bajaj said. The pro-
duction of Triumph would go
up from around 8,000 units
currently to 15,000-20,000
units a month and that of
Chetaktoaround 10,000 units
per month during the festival
season, and around 20,000
unitsbytheend of theyear.The
company would also begin
exporting Triumph motorcy-
clesin October.

Quest Global upbeat
about defence vertical

SAMEER RANJAN BAKSHI
Bengaluru, September 18

ENGINEERING SERVICE
PROVIDER Quest Global's
aerospace and defence verti-
cals are witnessing increased
traction on the back of
increased defence spending by
western countries against the
backdrop of the ongoing Rus-
sia-Ukraine war.The company
basically services aero engines
and defence spares.

In an interaction with FE,
Lux Ramalingam, COO, Quest
Global, said that the company
is targeting to cross revenues
of $900 million in the current

financial year. It also plans to
double its headcount in India
in next 2-3 years. Of the total
18,000 employees the com-
pany has globally, around
11,000 are based in India with
its Bengaluru facility employ-
ingaround 5,500.

Last month, private equity
firm Carlyle Group acquired a
289%0 stake in Quest Global Ser-
vices, for around $500 million.
The company's second biggest
verticalis energy,whereitis pre-
sent in both traditional and
renewable segment.It sees good
prospects here as more and
more companiesare tryingto
reduce their carbon footprint.

India to be 3rd largest consumer
market by 2030: Nykaa’s Nayar

PRESS TRUST OF INDIA
New Delhi, September 18

NYKAA PARENT FSN E-Com-
merce Ventures CEO Falguni
Nayar has predicted India's
emergence as the third largest
consumer market globally by
2030, asserting she is “excited”
about what the future holds for
Nykaa, according to a release.
Nykaa, in a joint venture with
GCC's retail conglomerate
Apparel Group, would open its
first international store before

the end of 2023, the release
said,adding that Gulf Coopera-
tion Council (GCC) offers a
large Beautyand Personal
Care (BPC) market size of
over USD 30billionand
asaregionisinitsearly-
stage journey of ecom-
merce adoption.
India's entre-
preneurial spirit,
aswell asyoung
and  aspira-
tional popula-
tion, makes it

the "best place" to build con-
sumer focused businesses and
brands, Nayar said at the FSN
Ecommerce  Ventures'
Annual General Meeting
(AGM) 2023, according
to a release. Noting that
India's per capita BPC
consumption is likely
to grow, the
company
said “this
presents a
significant
] opportunity

for Nykaa”,which already enjoys
an annual consumption value
of $80 per capita,over five times
the national average.

“India has quickly become
the most preferred destination
for many global brands to meet
theirgrowth ambitions...By tak-
inganunconventional technol-
ogy-firstapproach,wewereable
to disrupt and democratise
both demand and supplyforthe
industry while reaching over
98% of the market,” Nayar said
in her speech.

TVS arm bets big on US,
UK, Europe for growth

SAJAN C KUMAR
Chennai, September 18

TVS SUPPLY CHAIN Solutions
(TVS SCS), an end-to-end sup-
ply chain solutions provider
with capabilities across the
value chain,expectsayear-on-
year revenue growth in the
high-teens in the integrated
supply chain solutions (ISCS)
segment for FY 24 on the back
of robust demand in sectors
such as utilities, defence,

B TVS SCS banks on

Peter Bains
appointed
group CEO
of Biocon

PRESS TRUST OF INDIA
New Delhi, September 18

BIOTECHNOLOGY MAIJOR
BIOCON Ltd on Monday
announced the appointment
of Peter Bains as the group
Chief Executive Officer.

Bains has stepped down
from his role as a non-execu-
tiveindependent director from
the Board of Biocon Ltd with

M Its business

energy,auto and farm equip-
mentinitskeymarketssuchas
Europe, UKand the US.
RaviViswanathan, MD,TVS
SCS, said: “We are strong in
Europe,UKand the USand our
businessin these markets have
shownresiliencein the current
macro environment and this
continues tobe the case.Weare
seeing robust demand in sec-
tors such as utilities, defence,
energy,auto and farm equip-
ment. In summary, we expect
the market factors to be
favourable to us for the rest of
theyearforthe ISCS segment.”
He told analysts the ISCS
segment grew across all the

robust demand in sectors
utilities, defence, energy,
auto and farm equipment
in its key markets such as
Europe, UK and the US

development
momentum continues
to be good, with new
engagements in all
three markets

three geographies with rev-
enues coming closeto 20%and
EBITDA growing by 190 basis
points in Q1FY24.“India grew
by 14.3% in the ISCS segment.
Soclearly,India continuestobe
a very strong driver of growth.
Europe and North America
together made the rest. WhenI
saywewill growin teens,weare
looking at very high teens,
maybe closer to the 20% and

we will hold to that,” he said.

In addition, the company's
business development
momentum continues to be
good, with new engagements
in all three geographies,
including the large transfor-
mative engagementwith Cen-
trica, one of the leading utili-
ties in the UK. “We have a
strong pipeline of new oppor-
tunities in the ISCS,” he said.

immediate effect to assume
this executive role as Biocon
Group CEO, the company said
inaregulatoryfiling.

“Consequently, he has also
ceased to be a member of the
audit committee, risk manage-
ment committee and stake-
holders relationship commit-
tee of the company”™ it added.

Hehasover 30yearsof global
experience in strategic and
operational leadership, includ-
ingatboard,CEO and senior cor-
porate levels. He served as CEO
and on the Board of Syngene
International Ltd,a subsidiary of
the company, foralmost 6 years
from 2010, Biocon said.

OSBI

Anytimea Channels, Corporate Centre, 3rd Floor,
World Trade Cantre Arcade, Cuff Parade, Mumbai - 400005

CORRIGENDUM -1

RFF Mo, SBI/AC/2023-24/003
GeMBidID GEM/2023/B/3838738
In reference to the above RFP Phase-XV for services of 13,500 ATMs
under Total Outsourced Model [TOM) on Per Successful Transaction
Rate, a Corrigendum-Il is issued and can be accessed from
Procurement Mews on the Bank's web site https:/bank.shi, GeM
Partal https:faem.govin and (CPPP Partal]l www.eprocure.govin.

The last date and time for bid submissionis on 30,09.2023 by 03:00 PM.

Dated: 17.08.2023

5df-
Place: Mumbai Deputy General Manager (l&R)
Date: 19.09.2023 Anytime Channels Dept.

A TEOPCMUT AN SIO0E WA

Regulations, 2021

the trading of their sacurities.

):MSE MET

Regulations™) and as per the rules made under Section 21

In terms of Regulation 32(3) of the Securiies and Exchange Board of India (Delisting of Equity Shares) Regulations, 2021 ("SEBI Delisting
of the Securities Contracts (Regulation) Act, 1956 and the Rules, Bye-Laws and
Regulations of Metropolitan Stock Exchange of India Limited ("the Exchange”), NOTICE iz hereby given that the Exchange proposes to delist the
undermentioned 3 companies from the Exchange as the 2aid companies have, inter alia, made out grounds for delisting of their securities i.e. the
trading in the securities of the said companies has been under suspension for a period of more than six months on account of non-compliance
with various provisions of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 20115 and various circulars issued by SEBIS
Exchange in this regards from fime to time,
The Exchange has issued a show notice to the companies at their last known address and registered email address as per the Exchange
records, asking the said companies to SHOW CALUSE as to why the equity shares of the Company should not be compulsarily delisted from the
Exchange, They have either failed to reply to the Exchange communication or failed to take steps for completion of revocation of suspension in

The list of these companies along with their last know addresses as per exchange records, 15 given below:-

ROPOLITAN STOCK EXCHANGE OF INDIA LIMITED

Building A, Unit 2054, 2nd Floor, Piramal Agastya Corporate Park, L.B.S Road,
Kurla West, Mumbai - 400 070 « CIN No: U65999MR2008PLC185856

Public notice for compulsory delisting of equity shares of companies in terms of Regulation 32(3) of SEBI (Delisting of Equity Shares)

PITAMBARA BUSINESS PROMOTIONS PRIVATE LIMITED (IN LIQUIDATION)
(FORMERLY KNOWN AS MONTAGE PRINTPACK SALES PRIVATE LIMITED)

CIN: US1909DL2019PTC 354412
Registered Office: B-109, G/F, Shop No. -7, Gali No.10, Shashi
Garden, Mayur Vihar Phase-l, NA Delhi East Delhi DI -110091

[_ Znd E-AUCTION SALE NOTICE UNDER INSOLVENCY AND BANKRUPTCY CODE, ll'l'lﬁ_]

Mofice is hareby grean lo fhe public in genaral undar Insolvancy and Bankruptcy Code, 2016 and
lhe ragulations made thesaunder thal te asseds of the Pitambara Business Promalions Private
Lirnited {in Liquidation) ("Carporate Deblor™) is being proposed to be sokd colleciively as per
Requiation 32c) of the Insolvency and Bankruplcy Board of India (Liquidation Process)
Reguiations, 2016, cn "AS 15 WHERE IS, AS |5 WHAT IS, WHATEVER THERE IS AND
WITHOUT RECOURSE BASIS" and as such, the sai proposition for disposition i withaut any
kind of warrenties and indemnities, The bidding of the assets stated in the below table shall take
place through anlbne a-suction service provider Mi's Linkstar Infosys Private Limited via wabsie
wiaauctions.ca.in.

Submission of Requizite Forms, Affidavits, Declaration | From 19,08.2023 to 03,10.2023 on gr

ele. by the Prospective Bidder bafare 05.00 PAL
Inspection Date and Time From 09102023 to 16102023
(10 AM fo 05 PR

L=t Date for Submesion of EMD
Date and Time of &uclion

[ 17.10.2023 on or before 07,00 PM

2010 2023 betwean 300 PM. ba
U0 PAweth am undimnibed
gxtension af 5 min each

Reserve Price EMD
Farticulars (in INR} {in INR)
Available Assels: Rs. 1.00,02.000- | Rs.10,00,200/-

Following lot of assets are available for sale in
e-guction as collectively as per Regulation 32(c) of
the Insatvency and Bankruptcy Board of India
[Liguidation Process) Regulations, 2016:

Lot 1: Trade Receivables and Computer

Intaresied applicant may refar to Complata E-auclion process document containing terms and
canditions of the 2nd E-Awction avalabla on he a-auction platform  waw.asuchians.co.in and
also on the website of the Comporale Debtar wwnw pitambarabusiness.cain. The Liquidator has
the absolube right to accept or reject or cancel any bid or exiend or modify any terms of the
E-Auction at any time without assigning any reason. For any query regarding e-suction bidding
Contact: Mr. Vijay Pipaliya and Mr. Istihak Ahmed at +91-2870089713 E-mall:
admin@eauctions.co.in or e-mal 8% cirp.pitambarsgppli@gmal.com or contact Ms Isha Arora
{ Team Memberaf Liquidatar) &t Mob: =81 3130248827 Sl-
Mohan Lal Jain, Liqudstor
In the matter of Ms. Pitambara Business Promotions Private Limited
[Formaty kiown as Monlage Prnlpack Salas Private Limibed|
Regn. No.: IBEIIPA-DO21P-MI0006:2016-171 0008

Project specifie Address of Liguldatos:

Date: 19092023
Place: Mew Delhi

| Reglsterad Address with [BEI: F-228

Sr. No. Symbol Company Name Registered Address of the Company Seclor- 15, Robini, Mew Delhi-110083 | Cio Sumedha Management Solutions Pvt. Lid.
— Regd. Email 10 with IBE; 8-112, 2nd Floor, Safdanung Enclawa, Maw Delhi- 110029

1. KZ25YSTEMS KZ Systems Limited Sy. No. 47, Plot No 160, Sardar Patel Road, Secunderabad, ml_janiisumedhamanagement com Email: crp plambarabppligmail com

(1SIM:- INE441B01024) Hyderabad - TG 500003 IN Phaone: 011 4165 448185 | +51 7042773564
2. AWAIL Avail Holding Limited 209, BHAMOT PLAZA - 11, 3, D.B. GUPTA ROAD,

(ISIN:- INEG1ERO1018) MEW DELHI, DL - 110055 IM. FORM B
3. HINDISPAT Quod Ispat Limited (Formerly Known as Office Mo. 208, 2nd Floor, Plot Mo, A-1, Madhuban Tower, PUBLIC ANNOUNCEMENT

‘Hind Ispat Limited") (ISIN:- INESS1ED1018) | Veer Savarkar Block, Shakarpur, New Delhi — 110082 N, [Regulation 12 of the IBBI (Liguidation Process) Regulations, 2016)

Place: Mumbai

Authorised Officer

The Consequences of Compulsory Delisting include the following: -
1. These companies would cease to be listed on stock exchange.
2. In terms of Regulation 33 of the SEBI Delisting Regulations,
33 (1) Where the eguity shares of a company are delisted by a recognised stock exchange under this Chapter, the recognised stock
exchange shall appoint an independent valver(s) who shall defermine the fair value of the delisted eguity shares.
(2] The recognised stock exchange shall form a Panel of expert valuers and from the said Panel, the valuerfs) for the purposes of
sub-reguwiation (1) shall be appointed.
(3] The value of the delisted eguity shares shall be determined by the valver(s) having regard to the factors mentioned in sub-
regulation (2) of regulation 20 of SEBI (Delisting of Equity shares) Regulations, 2021
(4] The promoteris) of the company shall acquire the delisted equily shares from the public shareholders by paying them the
value determined by the valuer, within three months of the date of delisting from the recognised stock exchange, subject lo
the oplion of the public shareholders to retain their shares
(3 The promoter shall be iable to pay interest at the rate of ten percent per annum o all the shareholders, who offer their shares under
the compuwsory delisting offer, it the price payable in terms of sub-reguwation (3) is not paid to all the shareholders within the time
specified under sub-reguiafion (4):
Frowvided that in case the delay was not attributable fo any act or omission of the acquirer or was caused due to the circumsiances
beayvornd the confral of the acguirer, the Board may grant walver from the payment of such inferast,
3. In terms of Regulation 34 of SEBI Dwelisting Regulations,
4. 1) Where a company has been compulsonly delisted undar this Chapter, the company, its whole-ime  directors, person(s)
rasponsible for ensuring compliance with the securities laws, its promolers and the companies which are promoled by any of
them shall nof directly or indirectly access the secunties markel or seek listing of any equity shares or act as an infermediary
in the secunfies market for & period of fen years from the dale of such delisfing.
(2] In case of 8 company whose fair value is posifive -
(a) suwchacompany and the depositones shall not effect fransfer, by way of sale, pledge, efc., of any of the equity shares held by
the promaolers J promoter group and the corporate benefits ke dividend, rights, bonus shares, spiit, efc. shall be frozen for all
the eguity shares held by the promoters’ promoter group, 8 the promoters of such company provide an exit opbion
fo the public shareholders in compliance with sub-regulation (4) of regulation 33 of these regulations, as cerfified
by the relevant recogrnized sfock exchange,
(b) the promolers, whole-time directors and person(s) responsible for ensuring complianoe with the securifies laws, of the
compulsonly delisfed company shall also not be efigible fo become directors of any listed company fif the exil oplion
as mentioned in clause (al is provided.
In case, any concermed person is desirous of making any represeriation to the Exchange, they may do so in wriling with all supporting
dacuments, within 15 working days from the date of this Notice i.e. on or before Friday, October 13, 2023. Scanned copy of the signed
represantation containing complete confact delalls femall id, address and phone number) of the persond's making the representalion/s should
be sent compulsonly by e-mail fo the Exchange’s email Id i.e. ishing@msed.in.
Any anonymous representabion|s) would not be considered valid,
Kindly note that representations that are sent through any mode of communication other than to the designated email id wouwld not be con-
strued as valid representation and thus, will not be considered by the Exchange.

For and on Behalf of Metropolitan Stock Exchange of India Limited

Date: September 19, 2023

FOR THE ATTENTION OF THE STAKEHOLDERS OF

JEM SHELTERS PRIVATE LIMITED

DETAILS

:JBI'I-l SHELTERS PRIVATE LIMITED
0808, 2008

5‘-"‘“_ PARTICULARS
1. | Mame of comporate delrtar
2. | Date ol inoorporation of conparate
dehior
3. | Authority under which corporate
| debior is incorporated Sregstenad
4. | Corporate Identity Boo of corporate
dbiner

| Registrar of Companéas, Chennai

[ UAEZ00TNZ00GFTCORDS0S

[ Me-A7, Bazaar Read, Pallavaram
Chennai = G004, Tamil Madu

B, | Akdrags of the registenad affice and
principal office (F amy of corporate
| elehon
B. | Date of closura of Insokancy
| Regolution Process |
7. | Ligquidation commencement date of | 12,/08/2033
| corporete debior [ {MCLT Crder copy recedvad on 14/ 08/ 2023
8. | Mame and registration numer of Mame: Mr. Venlataraman Subsramanian
the insalvency professional acting IBEI Rizgn. Mo
a5 liquiiator 1BEIS IFAD0E RN O LS A2 /153433
0, | Addrass and e-mall of the lquidator, | Flat Mo & 4, Ramar Kutil, 375 Second Main
as registerad with the Board Road, Gandhi Magar, Adyar, Channal-G00 020,
Tarl Macu
| Emalk: i pven katararman @ gmail.cam
2 Figorn, Hari Fraga, Mo, 710 Mo Nichlas
RAnmad ioff. Pooramalies High Road), Chetpat,
Chennai - 600 031
Phaone Dubd-2E36 1636

| | Email: jmsheltersliq@gmail. com
11.| Last data for submission of calims | 12,10,2023

[12/09/2023

10, | Address and e-mail to be wsed for
cofrespondance with the ligusdator

Motice is herely given that the Mational Compary Law Tribunal, Chennai Bench heas ordered
the commencement of liguidation of JBEM Shelters Private Limited on 12" Saptember
20213

The stakeholders of JBEM Shelters Private Limited are |'|E'I'I':H callad wpon 10 sulbmil ther
claims with proof on or before 12 Ociober 2023, to the Liguidetor at the addrass
mantiongd against item Ke10,

The financial creditors shall subrit thedr claims with proaf by electronse means onbe All ather
stakeholkiars may suemit the claims with the I:-"l:ll:lf In parson, by postor by electnon|c means.
Submisgion of fakse or msleading prool of claims shall attract panalties,

In casa a stakaholder doas not submit its claimes dunng the quidation process, the claims
submitted by such a stakeholder during the corporate irsolvency ressution process under
the IBE| (Insalvency Resalution Process for Corparate Persang) Regulations, 2006 shall be
desarmed 1o ke submithed under section 35,

Date; 19/059/2023
Plasce: Chennai

Venkataraman Subramanian
Liguidator
IBBI Begr. Mo, IR IPS-002P-NOLO6E, 2020:-21/ 13433

Autharisation for Assignment valid upto 13,502 2024

E HIZary dma=re Bt Eeres

iy
COROE

Container Corporation of India Ltd.

[ STOA HTAET W6 TSR ) (A Gowt, of bndis Undertaking)

HSIC Mew MDEP Bulding, 2nd Floar, Oknla Indl Estate (Dpp. NSIC Ckhia Metno Slation), Mew Daki-110020

TENDER NOTICE (E-Tendering Mode Only)
E-Bids are imvited for Open e-Tender (in Two Bid System)
Repair of ISOYDS0 Containers at MMLP Tihi (M.P).

lender Mo, CONAREA-IISQIDSQ) Container RepairiCGPTI202].

E=imated Cosi
Lahe ol Sake (Ui Ling)

Ri.2 60,34 288 {Inchusive of GET) for Four {d4) years,
Fram 1502023 al 1500 hrs, Lo 10AWE0E3 Jup ba 16:00 hes.|

Last Dabe & Time of submissian | On 191002023 up to 17:00 hrs

Dabe & Time ol Dpening On 12 Z0E3 al 1130 hrs,

Far aigibibly cnlzna and olbver delaiks phaass 0] on 10 WwaWEonoannda com of @procuns.gesn ar

NATIONAL SEEDS CORPORATION LTD.
{ AT TR W TWRT— TRT ST
(A Govt. of India Undertaking-Mini Ratna Company)

wearw bendermizand comiCCIL. Bidders ana requesled fa visil tha wabsibas regulary
WHITIHE TEd= JEdT (CIM): UT4899DL1963G01003913
T e wiz-12, Haer-5, afre 7F, 700091

Exncutive Diractar /Areal
% B et o s
Wi 033-2367-1077 / 74, i—ﬁ'ﬁ i nsc.kolkata, roi@gmail.com
H. ;= T = 3/ WF.0E. 4T, wie/2023-24 famrie : 18-09-2023

HEAT / NOTICE

7,000 FAR FHU T | FE7 q@Eww | Notice inviting e-Tender for

i i Product of CS.catogory o
I allqiﬁ otato Seeds va

{ Hig g | T p R Fukdre

ferepn frerem % foro, o= g (PP
FE) F AW w1 d9EEeE
www.indiaseeds.com #) F@ Fafrg
¥ WA 9 T T F

Fordetails, please visit N3G s websile
wiww, indiageeds com under Public
Motce (Tender § Quolations). Onling
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NOTICE FOR LOSS OF SHARE CERTIFICATES

RADICO KHAITAN LIMITED

CIN : L26941UP1983PLC027278
Registered Office: Rampur Distillery, Bareilly Road, Rampur - 244 901 (U.P.)
Tel. No. : 0595-2350601/2, 2351703, Fax No. : 0595-2350009
E-mail: investor@radico.co.in, Web.: www.radicokhaitan.com

Notice is hereby given that the following Share Certificates have been reported as
lost/misplaced and the Company intends to issue Letter of Confirmation in lieu of
the physical Share Certificates, pursuant to the Circular No. SEBI/HO/MIRSD/
MIRSD_RTAMB/P/CIR/2022/8 dated January 25, 2022 issued by the Securities
and Exchange Board of India, regarding Issuance of securities in dematerialized
form in case of Investor Service Requests. Any person who has a valid claim on the
said shares should lodge such claim with the Company at its Registered Office
within 15 days hereof.

Sr.| Name of the Holders Folio |No. of Shares | Certificate Distinctive
No. No.(s) | (Rs.2-f.v) No.(s) No.(s)
1. N Thyagaraj 0033977 620 62747 [6447601-6448220
2. |Girish Nagpal 0026941 310 60184 [4739346-4739655
3. |Kashinath Manna 0028311 310 60713 [5089381-5089690
4. |Lalit Sanghvi Jointly with

Gulabrai P Sanghvi 0010659 4960 53620 | 451251-456210
5. |Vijay Laxmi Bhargava Jointly

with L P Bhargava 0028651 310 60857 |5159266-5159575
6. |L P Bhargava Jointly with

Vijay Laxmi Bhargava 0028652 310 60858 |5159576-5159885

7. |Bhaskar Mukhopadhyay Jointly

with Anjalika Mukhopadhyay [0029788 120 61317 | 5379966-5380085
8. |Pravinbhai V Patel 0031442 310 61880 | 5722101-5722410
9. |Paraful Pushpasen Jhaveri

Jointly with Suryabala

Pushpaben Jhaveri 0006245 50 52547 134876-134925
10. |Amit Singh 0031466 930 61891 | 5733376-5734305
11. |Avikshit Singh Jointly

with Sudha Singh 0004845 50 51919 103276-103325
12.|T Narayanan Kutty 0026489 310 60018 | 4640231-4640540
13. |Kiran Bala Jindal 0025870 930 59755 | 4510236-4511165
14.|Shashi Jain Jointly with

Shanti Devi Jain 0006898 50 52736 144976-145025
15. |Vasireddy Thapovardhan 0016955 395 56272 | 2683526-2683920

Failing to receive any objections within 15 days from the date of publication, the

Company will proceed to issue the Letter of Confirmation or Entitlement Letters

to the Registered Shareholders or claimants, as the case may be, without
entertaining any claim of any nature whatsoever in future.

For Radico Khaitan Limited

Dinesh Kumar Gupta

VP-Legal & Company Secretary

Place: New Delhi
Date : 18.09.2023
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